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Financial help from Foreign Organisations 

*271. SHRI VIJAY J. DARDA: Will the 
Minister of URBAN AFFAIRS AND 
EMPLOYMENT be pleased to state: 

(a) whether DDA/HUDCO and other State 
Housing Corporations have finalised 
proposals for financial help/cooperation with 
foreign/International organisations like 
Canada Mortgage and Housing Corporation; 

(b) if so, the details of the proposals 
finalised/under  implementation/consideration; 

(c) the details -regarding likely impact 
thereof; and 

(d) the details of performance review of 
ongoing projects in various States — State-
wise and new projects proposed — 
implecations thereof alongwith extent of 
foreign aid received/likely to be received and 
conditionalities,? 

THE MINISTER OF URBAN AFFAIRS 
AND EMPLOYMENT (SHRI RAM 
JETHMALANI): (a) No, Sir. 

(b) to (d) Do not arise. 

Allotment   of   Land   to   Dr.   Ambedkar 

National Library 

*272. SHRI BANGARU LAXMAN:                       
SHRI BALWANT SINGH 
RAMOOWALIA: 

Will the  Minister of SOCIAL JUSTICE 
AND EMPLOYMENT be pleased to state: 

(a) whether the physical possession of the 
land measuring about four acres allotted to her 
ministry in April 1994 for the project  of Dr. 
Ambedkar national Public Library at New 
Delhi has not yet been handed over to them; 
(b) if so, what are the reasons therefor; 

(c) what efforts are 6eing made by her 
Ministry for obtaining physical possession 
of the above referred land allotted for 
this project; and 

(d) what steps have been taken for 
procurement of adequate funds for com-
mencement of this project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SOCIAL JUSTICE AND 
EMPLOYMENT (SHRIMATI MANEKA 
GANDHI): (a) and (b) No. Sir. Physical 
possession of land measuring about 4 acres 
allotted to the Ministry of Social Justice and 
Empowerment has not yet been made over as 
the said land consisting of five bungalows 
(excluding one bungalow which has been 
handed over) have been allotted to the 
members of Parliament. 

(c) The matter is being pursued with the 
concerned authorities of Ministry of Urban 
Affairs and Employment and Chairman of the 
House Committee Lok Sabha and Rajya 
Sabha. 

(d) An amount of Rs. 5.50 crore has been 
released as Grant for Dr. Ambedkar National 
Public Library in the year 1991-92. The 
amount is kept in Fixed Deposit. 

Employment in Organised and Unorgan-

ised Sector 

*273. SHRI LAJPAT RAI:                         
SHRI CHIMANBHAI 
HARIBHAI SHUKLA: 

Will the Minister of LABOUR be pleased 
to state: 

(a) whether employment in the organised 
sector has been sharply declining in the 
country in the recent years; 

(b) The contribution of the Central 
Government enterprises in this regard; 

(c) whether any steps are being taken/ 
contemplated to increase the rate of growth in 
employment in both organised and 
unorganised sectors; and 

(d) if so, the details therof? 

THE MINISTER OF LABOUR (DR. 
SATYA NARAYAN JATIYA): (a) to (d) As 
per the information collected through the 
Employment Market lnfor- 
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mation programme of the Directorate General 
of Employment & Training, there is no 
decline in the Organised sector employment. 
Employment in the Central Government, 
however, has shown a marginal decline. 

The Ninth Plan envisages priority to 
agriculture and rural development with a view 
to generating adequate productive 
employment and eradication of poverty. 
Greater productive employment will be 
generated in the growth process itself by 
concentrating on sectors, sub-sectors and 
technologies which are labour intensive, in 
regions characterised by higher rates of 
unemployment and underemployment. 
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Repeal of the Urban  Land (Celing and 

Regulation) act 1976 

*275. SHRI AMAR SINGH: Will the 
Minister of URBAN AFFAIRS AND 
EMPLOYMENT be pleased to state: 

(a) what is the number of dwelling units 
likely to be generated for the benefit of lower 
and middle income group persons in the 
Capital as a result of the repeal of the Urban 
Land (Celing and Regulation) Act,  1976; 

 
(b) whether it is a fact that the repeal of the 

said Act would extend benefit to the upper 
strata of the society; and 

(c) if so, the remedial steps Government 
propose to take to ensure that the 
economically weaker sections of the society 
are benefitted? 

THE MINISTER OF URBAN AFFAIRS 
AND EMPLOYMENT (SHRI RAM 
JETHMALANI): (a) It is not possible to 
estimate the number of dwelling units likely 
to be made available for the benefit of lower 
and middle income group persons in the 
Capital as a result of the repeal of the Urban 
Land (Ceiling & Regulation) Act, 1976. 
However, it is expected that housing activity 
will receive a boost because of increased 
availability of land and easier assembly of 
land. 

(b) and (c) Repeal of the Act is expected to 
benefit all sections of society. Guidelines 
issued to the State Governments/Union 
Territories to protect the interests of the EWS 
and LIG categories after repeal of the Urban 
Land (Ceiling and Regulation) Act, 1976 and 
enclosed as Statement below. 

Statement 

Guidelines for Achieving Social Objective 
after Repeat of Urban Land (Ceiling & 

Regulation) Act,  1976 

Urban Land (Ceiling & Regulation) Act, 
1976 has been repealed by promulgation of an 
Ordinance. The Bill for the repeal of the Act 
was referred to the Standing Committee of the 
Parliament. While recommending the repeal 
of the Act, the Committee noted that the peo-
ple belonging to the EWS/LIG categories 
should not be left at the mercy of the market 
forces for the supply of shelter for them and 
therefore, recommended that Central 
Government, after the repeal of the Act. must 
impress upon the State Governments the need 
to take necessary steps to protect the interests 
of the people belonging to EWS/LIG 
categories. While promulgating the above 
said Ordinance, the Cabinet in its decision 
directed 


